1241 Paper;s laid

Mr. Speaker: I have not considered
that. I will consider that. Papers to
be laid.

12,10 hrs.

PAPERS LAID ON THE TABLE

Aupit ReporT, 1064, ISSUED BY THE
VicE-PRESIDENT  DISCHARGING  THE
FUNCTIONS OF THE PRESIDENT, IN
RELATION TO THE STATE oF KERALA,
ETC.

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy each of the following
papers in respect of the State of
Kerala: —

(1) Audit Report, 18964, under
article 151(2) of the Consti-
tution read with clause (¢)
(iv) of the Proclamation dat-
ed the 24th March, 1965,
issueg by the Vice-President
discharging the functions of
the President, in relation to
the State of Kerala. [Placed
in Library, See No, LT-4576/

83].
(2) Appropriation Alpcounts,
1962-63. [Placed in Library.

See No. LT-5571/65).

(3) Finance Accounts, 1882-88.
[Placed in Library. See No.
LT-4578/65].

RuLes UNDER SsEcTioN @ or Docx
‘Wonners (ResuLATioNn or Emriov-
MENT) AcT, 1948

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): 1 beg
to lay on the Table @ copy each of
the following Rules under sub-section
(3) of section § of the Dock Workers

(Regulation of Employment) Act,
1948: —

(1) The Dock Workers (Regula-
tion of Employment) Amend-
ment Rules, 1985, published
in Notification No. S.O. 1889
dated the 28th May, 1965.
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(2) The Dock Workers (Advisory
Committee) Amendment
Rules, 1065, published in
Notification No. 5.0. 2103 dat-
ed the 3rdq July, 1965,

[Placed in Library. See No. LT-
4570/65].

OrpERS UNDER SECTION 13 or REPRE-
SBENTATION OF THE ProrLe Act, 1850

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao): 1
beg to lay on the Table g copy each
of the following Orders under sub-
section (3) of =ection 13 of the
Representation of the People Act,
1950: —

(1) The Delimitation of Council
Constituencies (Andhra Pra-
desh) Amendment Order,
1865, published in Notification
No. G.S.R. 1057 dated the
22nd July, 1965,

(2) The Delimitation of Coun-
cil Constituencies  (Bihar)
Amendment  Order, 19465,

published in Notification No.
G.5R, 1058 dated the 22nd
July, 1866.

(3) The Delimitation of Coun-
cil Constituencies (Bombay)
Amendment  Order, 1985,
published in Notification No.

G.S.R. 1059 dated the 22nd
July, 1965.
(4) The Delimitation of Coun-

cil Constituencies (Bombay)
Amendment  Order, 1968,
published in Notification No.
G.SR. 1060 dated the 22nd
Juiy'J 18635,

The Delimitation of Coun-
cil Constituencies (Madras)
Amendment  Order, 1965,
published in Notification No.
GSR. 1081 dated the 22nd
July, 1965

The Delimitation of Coun-
cfl Constituencies (Punjab)
Amendment  Order, 1085,
published in_ Notification No.

(5)

(L))



